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3MEA/ORDER

PER DR. A. L. SAINI, ACCOUNTANT MEMBER:

Captioned appeal filed by the assessee, pertaining to Assessment Year
(AY) 2014-15, is directed against the order passed by the Learned Principal
Commissioner of Income Tax, Valsad [in short “the 1d. PCIT”] dated 24.09.2020,
which in turn arises out of an assessment order passed by the Assessing Officer
under section 143(3) r.w.s 263 of the Income Tax Act, 1961 [hereinafter referred
to as the “Act”] dated 03.12.2019.

2. Grounds of appeal raised by the assessee are as follows:

“I. On the facts and circumstances of the case and in law the ld. CIT(Appeals)
has erred in confirming the addition of Rs.50,00,000/- made by the AO u/s 68 of
the I.T. Act without taking into consideration the submission and documentary

evidences submitted before him as well as before the ld. AO. Therefore, the
addition so upheld by the ld. CIT(Appeals) may kindly be deleted.

2. The appeal craves leave to add, alter, modify or add any further grounds as
may be considered necessary either before or during the hearing of the appeal.”

3. At the outset, Learned Counsel submits that assessee has submitted

additional evidence before the Tribunal vide assessee’s letter dated 25.01.2022.
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The Ld. Counsel submits that these additional evidences may be admitted and

appropriate relief may be granted to assessee.

4. On the other hand, Learned Departmental Representative (Id. DR) for the
Revenue pleads that assessee has not explained properly why he was not able to
submit these evidences before the lower authorities. The assessee neither
submitted these evidences before the Assessing Officer nor before the 1d. CIT(A)
and without explaining the reason why the assessee was not able to submit these
evidences during the lower authorities, the additional evidence should not be

admitted.

5. We have heard both the parties and perused the material available on
record. We note that assessee has submitted the additional evidence vide paper
book page no. 72 to 97. These additional evidences contained (i) ledger account of
Sarthav Investment (vide PB.72) for the year ending on 31.03.2017 and
31.03.2018, (i1)) HDFC Bank statement (vide PB.75 to 85), assessee submitted
bank statement of HDFC Bank from 16.12.2013 to 31.03.2014, (iii) assessee
submitted HDFC Bank statement for the period starting 23.08.2016 to 16.02.2018
(vided PB.81 to 84), (iv) assessee also submitted ledger account of Anand J.
Karbhari (vide PB.85), (v) assessee submitted bank statement of Corporation Bank
(vide PB.86 to 91), (vi) assessee submitted profit and loss account (wherein we
noticed that assessee did not declare any income for the year ending 31.03.2018
(vide PB.92), (vii) assessee submitted balance sheet as on 31.03.2018 and as on
31.03.2017 (vide PB. 93 to 97). We note that these additional evidences have
neither been submitted before the Assessing Officer nor before the 1d. CIT(A).

6. Since, the Assessing Officer did not get opportunity to examine these
additional evidences submitted by the assessee, first time before this Tribunal.
Therefore, we are of the view that the issue should be remitted back to the file of
the Assessing Officer to examine these additional evidences. Hence, we set-aside
the order of the Id. CIT(A) and remit this issue back to the file of the Assessing
Officer with the direction to examine the additional evidences and adjudicate the

issue in accordance with law.

ﬁy&lg



ITA No.25/SRT/2021
Assessment Year. 2014-15
Anand Jayantilal Karbhari

7. In the result, appeal filed by the assessee is allowed for statistical purposes.

Order is pronounced in the open court on 28/02/2022 by placing the result
on the Notice Board as per Rule 34(5) of the Income Tax (Appellate Tribunal)
Rule 1963.

Sd/- Sd/-
(PAWAN SINGH) (Dr. A.L. SAINI)
JUDICIAL MEMBER ACCOUNTANT MEMBER
oz /Surat / f&sTieh/ Date: 28/02/2022
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